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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 91 of 2022 (SZ)

IN THE MATTER OF

V.Arul,Chengalpattu District ...Applicant(s)

Versus

The Govt. of India, MOEF & CC,
Rep by its Secretary, New Delhi and Ors. ...Respondent(s)

COUNTER AFFIDAVIT ON BEHALF OF_THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE (RESPONDENT
No. 1)

MOST RESPECTFULLY SHOWETH:

I, Dr. R. Sridhar S/o P.Rengarajan aged about 41 years , currently working as
Scientist ‘D’ in the Ministry of Environment, Forest and Climate Change
(MoEF&CC), Integrated Regional Office, Chennai, do hereby solemnly affirm and

state as under:-

1. That I, in my official capacity Scientist ¢ D’ in the Ministry Environment,
Forest and Climate Change, Chennai i.e. Respondent No. 1 in the above
mentioned matter, é.m conversant with the facts and circumstances of the
case on the basis of official records, and as such authorized and competent to

swear this affidavit.

[t is submitted that a short affidavit is being filed by the answering

2

respondent at this stage and craves leave and liberty to file a detailed

Counter Affidavit to the aforesaid application, as and when required.

g

Dr. R. Sridhar,
Scientist 'D"
Government of India
Min. of Environment Forest and Climate Change
Integrated Regional Office
1st Floor, Additional Office Block for GPOA,
Shastri Bhawan, Haddows Road
Nungambakkam, Chennai - 600 006.



3. That the applicant is aggrieved by the quarrying in violation of all the
environmental laws and rules. Further, the petitioner has stated that the
Public Works Department (PWD) is de-silting the lake because it is being
exempted from obtaining Environmental Clearance. It is also stated that the
6th Respondent, i.e. Water Resources Development Department (WRDD)
has taken a specific stand in reply that Environmental Clearance (EC) is
exempted vide Ministry’s Notification No.1224(E) dt. 28.03.2020 inter-alia

for de silting works.

4. Tt is submitted that Hon’ble Tribunal vide order dated 06.09.2022 in Original
Application no. 91/2022 in the matter of V. Arul vs. MoEF&CC & Ors.

directed as follows:

‘to find out whether any excessive mining is done and also whether the

Environmental Clearance is required in such cases’.

5. It is submitted that in compliance of the Hon’ble Tribunal directions,
Integrated Regional Office (IRO), Chennai of Ministry of Environment,
Forest and Climate Change conducted a site inspection on 11.10.2022. A

copy of the report is annexed herewith as Annexure- R1/1.

6. That in view of the aforementioned facts and circumstances, this Hon’ble

Tribunal may kindly be pleased to pass appropriate order(s).

g

DEPONENT

Dr. R. Sridhar,
Scientist ‘D"
Government of India
Min. of Environment Forest and Climate Change

Integrated Regional Office .

1st Floor, Additional Office Block for GPOA,
Shastri Bhawan, Haddows Road

- Nungambakkam, Chennai - 600 006.



VERFICATION

Verified at Chennai on this 20" day of December ,2022 that the contents of this
affidavit based on official record(s) maintained and information available in the

office are true and correct, no part of it is false and nothing has been concealed

W

DEPONENT

there from.

Dr.R. Sridhar, !
. Scientist 'D"
_ overnment of Indi
Min. of Environment Forest an,::ldgl‘imate Chan
- lntegu_’qted Regional Office ”
tFloor, Additional Office Block for GPOA
Shastri Bhawan, Haddows Road ’
Nungambakkam, Chennai - 600 00,



Annexure- R 1/1

Site visit report in accordance with the Hon'ble NGT's order dated 6"
September, 2022 in OA No. 91 of 2022 in the matter of V. Arul,
Chengalpattu District vs the Govt of India, MQEF & CC and Ors.

1. The Honorable NGT order dated 6" September, 2022:

In order to comply with the order issued on 6" September, 2022 by the Hon.
NGT in the case of V. Arul, Chengalpattu District vs. MOEF & CC and Ors., OA No.91
of 2022, the Ministry of Environment, Forest and Climate Change (MoEF&CC), New
Delhi, requested the Integrated Regional Office (IRO), Chennai, to visit the mine area in
question and submit a report. By order dated 6™ September, 2022, the Honorable NGT
noted that

“The report of the 6th respondent has been filed of which we are not satisfied.
Regarding the requirements of the Environmental Clearance, though the orders of the
District Collector says that it is exempted as the 1st respondent is directed to find out
whether any excessive mining is done and also whether the Environmental Clearance is
required in such cases”.

2. Inspection of the site:

To ascertain the facts, a site visit to the Sirudavoor Lake was conducted by Dr.
R. Sridhar, Scientist ‘D’ from the IRO, Chennai on 11" October, 2022. Shri Venkatesan,
AEE, and Shri Ambalavanan, AE from the Water Resource Department (WRD),
Chengalpattu District, as well as petitioner Shri Arul, the president of Sirudavoor Village,
were present during the visit. Annexure- | contain pictures taken during the site visit. A
list of those present during the site inspection on 11"October, 2022, is included in
Annexure Il

3. Observation made during the site visit:
3.1 Current state of the Sirudavoor Lake/Tank desilting and earth quarrying:

In order to remove the blocks and encroachment, the project/activity entails
quarrying ordinary soil in the Sirudavoor Lake/Tank contained in S.No. 627 in
Sirudavoor Village, Chengalpattu District, Tamil Nadu.

The WRD was given permission by the District Collector in his proceedings dated

5™ April, 2022 to take 5000 truck loads, or 30,150 square meters, of ordinary soil from
the aforementioned lake for a 40-day period (from 6-4-2022 to 15-5-2022), in exchange



for paying a seniorage fee. Additionally, the District Collector granted an additional 20
days to remove the remaining ordinary earth from the aforementioned lake (19-5-2022
to 07-6-2022) in his proceedings dated 18" May, 2022 because the work was not
completed by WRD. The permission was given in order to reduce encroachment,
expand the lake's water storage capacity, and deal with any disaster or flood-like
circumstance by removing common soil that had collected in the catchment and at the
lake's entry point. The desilting process was completed on 7" June, 2022. Copy of
Proceedings of District Collector, Chengalpattu District dated 5t April, 2022 and 18"
May, 2022 are enclosed at Annexure-V

The Sirudavoor Lake has a total size of 233.51 Ha. Only the shallow entrance
point area (photos provided in Annexure-l) and not the rest of the lake, underwent
desilting activity.

Removal of ordinary earth: According to information provided by the WRD, only
27,300 sq. cubic meter of ordinary earth were removed from the aforementioned work,
which is less than the permissible quantity (30150 sq. cubic meter).

Additionally, the permission acquired only allows for the removal of ordinary soil
up to a depth of 0.9 meter. Along with the petitioner and WRD officials, the depth was
measured across the desilting site during the site visit on 11" October 2022. The depth
was measured manually at random points using a basic measuring tape because the
desilting site is an open area and in shallow depth without much lake water. (Depth
measurement photos are included in Annexure-l.) Below are the specifics of the depths
measured at five different places:

SI. No. | Desilting site and Lat /Long Depth
1 Site 1. desilting site near entry point 1.0m
2, Site 2. Lat 12.689386° Long 80.139532" 0.9m
3. Site 3. Lat 12.690812° Long 80.140992° 0.9m
4 Site 4. Lat 12.690794° Long 80.140972" 1.3m
5. Site 5. Lat 12.690624° Long 80.141656" 1.1m

According to the field measurement, the depth was found in the ranges between
0.9 meter to 1.3 meter. The approved depth hasn't changed much or been exceeded
because the average depth is about 1 m. Further, the ordinary earth that was removed
from the tank (i.e., 27,300 sq. cubic meters) is within the permitted quantity (i.e., 30150
sq. cubic meter), in accordance with the permission obtained from the District Collector.
It was observed that no signs of excessive mining were found.



3.2 Representation of the petitioner during the site visit:

Shri Arul, the president of Sirudavoor Village, who filed the case, was also heard
during the site inspection on 11" October, 2022. The petitioner claims that the
aforementioned site does not need any more desilting. He added that no more depth
was needed because the desilting work that had already been done at the
aforementioned site was sufficient. Additionally, he has requested that the approach
road to the *ank, which was harmed while transporting materials for desilting operations
(Photos attached in Annexure-l), be restorec and made so that locals can travel there
safely. o
4. Application of the Environmental Clearance (EC) under the EIA Notification,
2006 and Amendements issued in 2016 and 2020:

In accordance with the Environment (Protection) Act of 1986, the Ministry of
Environment, Forests, and Climate Change of the Government of India published the
Environment Impact Assessment (EIA) Notification, 2006 on 14" September, 2008,
which mandates that certain projects obtain prior Environmental Clearance ("EC")
before beginning any construction work, whether they are new projects or the expansion
and modernization of existing projects or activities. The categories of projects or
activities that call for prior environmental clearance are included in the schedule
accompanying the notification.

Additionally, the Ministry amended the aforementioned EIA Notification, 2006, via
notification dated 15™ January, 2016, and another amendment followed by notification
dated 28" March, 2020. The copy of the S.0. 141(E) Notification, dated 15™ January
2016, is affixed and designated as Annexure-lll. The Annexure-IV contains a copy of
the Notification S.0. 1224 (E) dated 28" March, 2020.

According to the clause in APPENDIX-IX of the Notification dated 28" March,
2020, exemption from the requirement for environmental clearances is allowed in some
cases. These include cases covered under “7. Dredging and de-silting of dams,
reservoirs, weirs, barrages, river and canals for the purpose of their maintenance,
upkeep and disaster management” and “12. Excavation of ordinary earth or clay for
plugging of any breach caused in canal, nallah, drain, water body, etc., to deal with any
disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority”.



In light of the foregoing, it is noted that the above desilting activity carried out in
the Sirudavoour Lake is exempt from obtaining environmental clearances in accordance
with the provision mentioned in Appendix-IX of the Notification dated 15th January,
2016 and its subsequent amendment via Notification dated 28th March, 2020. The
above environmental clearance exception applies to tank systems that require
deepening to prevent flood damage.

(Dr. R. Sridhar)
Scientist ‘D’
pD: % sridhar,
Seentist'D”
Government of India
“tin. of Environment Forest and Climate Change
Integrated Regional Office
"ot Flogr-Additinn:! Y Tice Block for GPOA,
Shastri Bhawar. :iaddows "oad
tikkam, Chenn» 6.



-

Annexure- |

Photos taken on 11" October, 2022, during the site visit to Sirudavoor
Lake

Site after desilting work

lllalur, Tamil Nadu, India

Unnamed Road, lllalur, Tamil Nadu 603110, India
Lat 12.69086°

Long 80.140397°

11/10/22 01:16 PM GMT +05:30




On 11t" October, 2022, petitioner Shri Arul, the village president, and

representatives from the WRD participated in the site visit to Sirudavoor

Lake.




Measuring depth at various points on the desilting site with the petitioner
and WRD representatives

Fig 1. (1 m depth)

-

lllalur, Tamil Nadu, India
lllalur, Tamil Nadu 603110, India
Lat 12.689379°

Long 80.139535°

11/10/22 01:37 PM GMT +05:30

Fig 2. (0.9 m depth)
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View of the Sirudavoor Lake access road after it was allegedly damaged by
desilting work, according to the petitioner.

< P,
> i< GPS Map Camera

Madayathur, Tamil Nadu, India
Unnamed Road, Madayathur, Tamil Nadu 603110,
India

Lat 12.691006°

Long 80.144836°

11/10/22 02:13 PM GMT +05:30
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10 FT.3T. 562(F) AT 26 HALT 2014;
11. 1.3, 637(31) ATEE 28 FZFT 2014;
12. F1.31. 1599(F) aTEr@ 25 7 2014;
13. F1.37. 2601(H) AT 7 FFa< 2014;
14, FT.97. 2600(3F) 4T 9 srFzav 2014
15. 1.9, 3252(%) arir@ 22 fmmav 2014;
16. FT.97. 382(3) ATHIE 3 AT, 2015;
17. #1.397. 811(31) F14rE 23 9T+, 2015;
18. FT.41. 996(3) AT 10 31 2015;
19. FT1.47. 1142(+) ¢ 17 3181 2015;
20. F1.37. 1141(H) i 29 19 2015;
21. 1.3, 1834() aT41@ 6 JeTs 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.0. 1533(E), dated the 14"
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22" September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in L.A. No.12-
13 of 2011 in Special Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;

™

J

—
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under

Category ‘B2’ for mining of minor minerals in the said Schedule™;

(b)  after paragraph 3, the following paragraph shall be inserted, namely:-

“3 A. District Level Environment Impact Assessment Authority:-

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DETAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ™;

(c) in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-

“(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;

(d) for paragraph 5, the following paragraph shall be substituted, namely:-

S, Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘Bl and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACS shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level

shall be constituted by the Central Government in consultation with the concerned State Government or the Union

14
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix Il after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form IM; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

() in paragraph 7,-

(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)"” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XI1.”;
(g) in paragraph 8,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(ii) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h)  in paragraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(i) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL";
() in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

(1) (2) (3) 4) (&)
“l(a) (1) Mining | =50 ha of mining lease |<50 ha of mining lease|General Conditions shall apply
of minerals area in respect of non-|area in respect of non-|except:
coal mine lease coal mine lease

(i) for project or activity of mining of
>150 ha of mining lease | <150 ha of mining lease | minor minerals of Category ‘B2’ (up
area in respect of coal |area in respect of coal|to 25 ha of mining lease area);

mine lease mine lease
(ii) River bed mining projects on
Asbestos mining account of inter-state boundary.

15
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irrespective of mining
area

Note:
(1) Mineral prospecting is exemp-
ted.™’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XL."™;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment  Impact  Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.

(i1) Slurry | All projects.

pipelines  (coal

lignite and other

ores) passing

through national

parks or

sanctuaries or

coral reefs,

ecologically

sensitive areas.

(1) after Appendix VI, the following appendices shall be inserted, namely:-

“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC

1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline
leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.

4. Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6. The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

(I1) Basic Information
(viii)  Name of the Mining Lease site:
(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(x11) Period of Mining Lease:
(xiii)  Expected cost of the Project:
(xiv)  Contact Information:
Environmental Sensitivity
Sl. No. Areas Distance in

kilometer / Details

1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

2. Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3 Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,
pilgrim areas

9. Defence installations

10. Densely populated or built-up area, distance from nearest human habitation

11. Areas occupied by sensitive man-made land uses
(hospitals, schools, places of worship, community facilities)

12, Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14, Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge

16. Whether the proposal involves approval or clearance under the following Regulations
or Acts, namely:-
(a) The Forest (Conservation) Act, 1980;
(b) The Wildlife (Protection) Act, 1972,
(¢) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

173 Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the

project is propose to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-
Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, elc. as
per their customs.
Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.
Removal of sand deposits on agricultural field after flood by farmers.
Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.
Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds
undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.
Dredging and de-silting of dams. reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.
Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/
MCR-2189(68)/5-CHH, dated the 14" February, 1990 of the Government of Gujarat.
Digging of well for irrigation or drinking water.
Digging of foundation for buildings not requiring prior environmental clearance.
Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.
Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.
APPENDIX - X
[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining

Guideline) is to ensure the following:

Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.

The report shall have the following structure:

RN R

Introduction
Overview of Mining Activity in the District

The List of Mining Leases in the District with location, area and period of validity

Details of Royalty or Revenue received in last three years
Detail of Production of Sand or Bajari or minor mineral in last three years
Process of Deposition of Sediments in the rivers of the District

General Profile of the District

Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining elc.

18
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9.  Physiography of the District
10. Rainfall: month-wise
11. Geology and Mineral Wealth
In addition to the above, the report shall contain the following:
(a) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
(c) District wise detail of existing mining leases of sand and aggregates.
A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation

Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

. Area drained
S. No. i i istri
0. Name of the River (Sq. Km) % Area drained in the District

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Wotel Lergeit i e DARIES (i Place of origin Altin.xc!e at
Km) Origin
Length of area Average width of
Portion of the River or Stream | recommended for arcd Aren Mmez.abie.mmera‘l
Becommended for Minersi bt recommended for | recommended for potential (in metric
I — concession (in mineral mineral concession | tonne) (60% of total
Kifouster) concession (in (in square meter) mineral potential)
meters)
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mmeabl(th_/:f)neral Potential
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) mineral potential)
concession kilometer) concession (in
meters)

Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DEIAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

(3). There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.

(4).  Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease
holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

(5).  The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.

(7).  Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be
prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘BI” projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.

(8).  The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category | Require- Require- Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance

EMP Hearing

EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease

0 -5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC

Agency
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>5haand < ‘B2’ Form -1, No Yes Project Project SEAC/ nominated by
25 ha PFR and Proponent Proponent SEIAA MoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘B1’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
>50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form ~1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form I, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>5haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B1’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area > 25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent
APPENDIX - XII

[See paragraph 10 (iv)]
PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.

(b)  Unique Barcode.

(c) Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(¢) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card;

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4. Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5.  Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-1IA-I1 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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. 8.0. 637 (E) dated the 28th February, 2014;

. §.0. 1599 (E) dated the 25th June, 2014;

. 5.0. 2601 (E) dated the 7th October, 2014;

. 5.0. 2600 (E) dated the 9th October, 2014

. §.0. 3252 (E) dated the 22nd December, 2014;
. §.0. 382 (E) dated the 3rd. February, 2015;

. S.0. 811 (E) dated the 23rd March, 2015;

. S$.0. 996 (E) dated the 10th April, 2015;
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. S.0. 1141 (E) dated the 29th April, 2015;

. 5.0. 1834 (E) dated the 6th July, 2015.

S.0. 1737 (E) dated the 11th October, 2007;
S.0. 3067 (E) dated the 1st December, 2009,
S.0. 695 (E) dated the 4th April, 2011;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;

S.0. 2204 (E ) dated the 19th July 2013;

S.0. 2555 (E ) dated the 21st August, 2013;
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23



[gr 0—=vg 3 (ii)] A &1 U9 : SFHHRI

24

27

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



Mrerwve - w25

et ®. 1.0 - 33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

H1.5f.-3).0.-37.-28032020-218948
CG-DL-E-28032020-218948

FETET
EXTRAORDINARY
AT [1—&vE 3—3I7-TU (i)
PART II—Section 3—Sub-section (ii)

qrfdTe & T
PUBLISHED BY AUTHORITY

. 1088] 7% fReeft, aiff=Te, = 28, 2020/3= 8, 1942
No. 1088] NEW DELHIL SATURDAY, MARCH 28. 2020/CHAITRA 8. 1942

T, I A Ay TRada #AEd

EICE R
7% faeeft, 28 5T+, 2020

F1AT. 1224(3).—afaw f@f (Ferrem) afaffaw 2020 (2020 #r 2), @ & afqs (FFm st
faffamm) afafaaw, 1957 (1957 #1 67) (B za# sa+ ve=Tq vaundten afafaay w1 T 2) =7 10
FAa, 2020 T wATAT Ferraw AT w1 7 ST A7 ATAT F AT FrgAT HArgT F Faor F fw guEat ¥
Tafira 72 4 89 F sAq:eATIw AT T 8,

dr7, ruaSta afafaay v g 8@ it Iy (2) Ag IUEy Far & F @ afaftaw 7 ar
TAHT g T s fafer # siafdfee BT ara % 2 gu oft, g 8% it Iu-4m (5) & 39-9m7 (6) F
IuEdT F FfTT ATATT 219 AT GAT TZ FT TEA G A a1t 7 39 7w F st v a9 7y
o et ¥ wdfiT swdfia afkar F sEe et F wrew & gt a6 Gt sfewr, s,
fAeret, st i ==t e 3 ad i sy F forg q@adt ggae o fRfga gar awer srom;

s, TauwEra sfafaay £t g 87 i IT-Am (3) TE Uy FaT § F aowy vga a7 f{fy
siatae Bl ara ¥ 2ra g oft, 72 39 9ff o Sed 737 vz F wriw § 2 a9 f w3ty F oo qEadi
YZTETE g @A diHAT0 Fgifean fFu s w2 &, Aiae @aa d@fFrs #1 90 ggaw ® oo fE&tag G
STTUAT,

1627 G1/2020 (1)
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o, THUHSAT wfafry #1 @t detad ¥ gAY i awa, O aE o
Tataor i a9 wATEd Y aftrgEar §. #oan 1533 (%), A 14 fFdaw, 2006 (R @ @ 9991
S SrfAr=HT, 2006 2T TAT §) % GEATT ST FT AEACTT FLA 5 OO0 AA9qF TAAAT 2

dirr, Tataw, 3w e SterEry afiada dEArerT § gE % oy arem geft F e #11 F o o
qatavfi sTIfRy it e ¥ e % R aeragat £ iy o i et wEe gnn da sy
& ¥ A o F A (40 -T2H), TFaT 2, A F Agerer FF;

A, 9T, FATT THTE, TATE (§2a) e, 1986 ¥ w5 % Iu-fAaw (4) ¥ arg afEd wataz
(Frer) sfafam, 1986 (1986 FT 29) F aTer 3 F IT-4TT (1) X IT-4TT (2) F & (v) FT 9=ed afzFai
FT TN FTA gU, AFfRA #, 39 At F Faw 5 F In-Faw (3) F @ (F) F oefiq guen £ oqvar 7
whrmfs ¥ TeaTq o7 sfdgea |, @ 9. 4307 (&), aE 29 TEa%, 2019 F AfUHq Fd g, TAE
sferg=AT, 2006 ¥ fRwforfa Herraw w2t 2, rafd -

% AfSg=AT H, -
(i) 77 11 §, 39-877 (2) F weaTq AaterfEra -t e frar sro, saiq -

“(3) =T & afas (Frere s e sfafaam, 1957 (1957 #7 67) #9121 8% #1 I7-477 (5)
# IT-UTT (6) F I F A AT B AT GAA T FT AKA ATAT AN ATl AT I
afafram F sefiq s g8 e v At F st et gt F aqar ot F aew |
Fafad T wzr ¥ ariw f arita 7 4 a9 i @ty F o @adt wgEr w AR @ ataiy
sTafy At St R war aws st #f ag qar agr e ff ardia # 2 ad f ety F
foro a7 3u# IfRafa Magat aat & aqar 731 aiafia sarfy, a3 fEeft st 2o T,
T & o o qFaT 2, IFT gl A 9T qHadl qgae F TFd gty saf F Aaear 7
grat % AT A @w dfar a7 wgEr ¥ forg At 2,

UL, A ATl S AT A4T g7 69T FA i A & &1 oA A sty F ofia [l

rferTer & qF watawefia samaftr F o srag w30 & st Fam”;

(ii) ST F 4T 1 (F) F ATHA, T4 (5) F @2 (2) F fevqur F qeanq Fafafaa @ sawarfua
[ERUEILI RIS

“(3) ST UZT ¥ FAHH F TeATG [EadT TgaT 510 @A T @fas (e @ fafamm)
srfarfar, 1957 (1957 1 67) F Iqast & AT @a9 UZ F ATATH 214 aF Ha< 721 g 7
£ afsr argy arft #71 fowwor a1 e s oftaes sw sfoffas F sfia e adi=
Fa1u v At F srefra swdfaa wfkan & sqame fandf F arew 7 =393 g6 a1
AT T TH TH AT G4 2194 F 907 F &G H 7el arml”

iy — ufefare - IX ¥ forg, Refafaa afifere sfaeatia G smom, s -
“gffaree -9
Frea wreet ¥ qataeoiy sy £t weT F g2
foreforfrs et #1 O wfaRotiT s £t s A 26, sty -

1 A @A g Arareer &g a1 e fit Frnt g 68 F 92, aw, e, R amm F
fore =Y it 3 s AT |

2. fqare @aw gra Ot i areet aar gy o (A fi ereet @ara €, F o araww gt o
are] #t At

3. et gTer a1z % vearq F0 Gff & o F S|ra F; gerEm
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4. UTH =TT H wafead At & ave s ararer (g Fr dafew I ar aw § aye w1
& fore wat & srqE '@a

5, HTHETAF F SAH ATHIOT AT AT 231 & TTE g1, FRTeAT Areft et amfior Tsmme s
FigT T HiAwtm

6.  WEF, UrEUATEd, Atz S v st F g arawr g & Gfeef, fema
TART AT

7. FigT, ATATEl, HET, IS, TaT 3 Tg4 il ITh AT TIT AIET TF9F F TASF & (o0
TARTSA A TR (AT

8. TSLTT H [T AL HT AT 14 wadt, 1990 #it sferg=ar &. s / 90 (16)/ THH -
2189 (68) / 5 — == gIIT d9T ¥ 3T FIT A1 F qrafiE IUsffa®r F14)

9. qriafiE FHETT FT H9% SATT a7 F {7 99 F Ml (9 4-92), 94T w1, e F
EEEERTEIL

10.  fH=TE 91 93=re F oo i i gare

11, Farfeafs, OF waat £ 47 F oo garg e+ e @ waiaoftr samfy st 98 g1

12. o= weae 3t e aforge ar Gt v gaw wfasrd & srea 9 & 9ge, 9@, 39,
st fora, anfe # g aret 27 # 97 ¥ for ararer g v AT T IcEaq artE
AT AT ATz ST Rl & Fraer s ad

13. U Grarram, e a7 g g fFam ar et F s {7 gaasd e F 57

# =rfoa T 217
[FT. &. Sr2-11013 / 47 / 2018-3%. U, 11 (TH)]
wfrar &, g afa

feoqor ; qer ferg=mT Sea F oo, S|, 9 0, @2 3, IU-aT (i) § H. #1533 (), arE 14
frdae 2006 g7 TaTforg £ w2 off siw Faferfae 9. g gesredt ey G T -

1s FT. 9T, 1949 (), aTira 13 799, 2006;

© ©®© N O O &~ 6D

S
- Y

FT. A1, 1737 (), a8 11 wFg@, 2007,
FT. &1, 3067 (31), ardiE 1 fagaw, 2009;
. 91, 695 (31), AT 4 719, 2011;

FT. &1, 156 (1), AT 25 a4, 2012;
FT. 311, 2896 (), aTdrE 13 fZE=w, 2012;
FT. &1, 674 (1), arirg 13 |71, 2013;

FT, 31, 2204 (F), ATEE 19 FATE, 2013;
. &1, 2555 (1), aTdr@E 21 s, 2013;
FT. 91, 2559 (), ATEE 22 e, 2013;
1. &, 2731 (), arirE 9 fdaw, 2013;
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th March, 2020

S.0. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been
amended with effect from the 10™ day of January, 2020 and, inter alia, new section 8B relating to the provisions for
transfer of statutory clearances has been inserted,;

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything
contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under
the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under
this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessee for a period of two years;

AND WHEREAS, sub-section (3) of section §B of the MMDR Act provides that notwithstanding anything
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006 (hereinafter referred to as the EIA
Notification, 2006);

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual
extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number
S.0. 4307(E), dated the 29™ November, 2019, hereby makes the following further amendments in the EIA Notification,
2006, namely:-

In the said notification,-
(i) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:-

“(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
prior environmental clearance vested with the previous lessee for a period of two years, from the date of
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of
two years from the date of commencement of new lease or till the new lessee obtains a fresh environmental
clearance with the terms and conditions mentioned therein, whichever is earlier:

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”;

(ii) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:-
“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by

the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to
the successful bidder, selected through auction as per the procedure provided under that Act and the rules made

thereunder.”;

(iii) for Appendix-1X, the following Appendix shall be substituted, namely:-
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“APPENDIX-IX

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require Prior Environmental Clearance, namely:-

Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter) to prepare earthen pots, lamp,
toys, etc. as per their customs.

Extraction of ordinary clay or sand by manual mining, by earthen tile makers who prepare earthen tiles.
Removal of sand deposits on agricultural field after flood by farmers.

Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds
undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines, etc.

Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat.

Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional
community.

Digging of wells for irrigation or drinking water purpose.
Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body,
etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority.

Activities declared by the State Government under legislations or rules as non-mining activity.”
[F. No. Z-11013/47/2018-1A.11 (M)]
GEETA MENON, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (ii)
vide number S.0. 1533 (E), dated the 14" September, 2006 and subsequently amended vide the following numbers:-

2
3
4
5
6.
7
8
9

1
1
1
1

0.
1
2
3

S.0. 1949 (E), dated the 13™ November, 2006;
S.0. 1737 (E), dated the 11% October, 2007;
S.0. 3067 (E), dated the 1* December, 2009;
S.0. 695 (E), dated the 4™ April, 2011;

S.0. 156 (E), dated the 25" January, 2012;
S.0. 2896 (E), dated the 13™ December, 2012;
S.0. 674 (E), dated the 13" March, 2013;

S.0. 2204 (E), dated the 19" July, 2013;

S.0. 2555 (E), dated the 21* August, 2013;
S.0. 2559 (E), dated the 22™ August, 2013;
S.0. 2731 (E), dated the 9™ September, 2013;
S.0. 562 (E), dated the 26™ February, 2014,
S.0. 637 (E), dated the 28™ February, 2014;
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14. S.0. 1599 (E), dated the 25" June, 2014;

15. S.0.2601 (E), dated the 7" October, 2014;

16. S.0.2600 (E), dated the 9" October, 2014;

17. S.0. 3252 (E), dated the 22™ December, 2014;
18. S.0.382 (E), dated the 3" February, 2015;

19. S.0. 811 (E), dated the 23" March, 2015;

20. S.0.996 (E), dated the 10™ April, 2015;

21. S.0. 1142 (E), dated the 17" April, 2015;

22. S.0. 1141 (E), dated the 29" April, 2015;

23. S.0. 1834 (E), dated the 6" July, 2015;

24. S.0.2571 (E), dated the 31* August, 2015;

25. S.0.2572 (E), dated the 14" September, 2015;
26. S.0. 141 (E), dated the 15" January, 2016;

27. S.0. 648 (E), dated the 3rd March, 2016;

28. S.0.2269(E), dated the 1st July, 2016;

29. S.0.2944(E), dated the 14" September, 2016;
30. S.0.3518 (E), dated 23" November 2016;

31, S.0.3999 (E), dated the 9" December, 2016;
32, S.0.4241(E), dated the 30" December, 2016;
33. S.0.3611(E), dated the 25" July, 2018;

34. S.0.3977 (E), dated the 14” August, 2018;

35. S.0.5733 (E), dated the 14th November, 2018;
36. S.0.5736 (E), dated the 15th November, 2018;
37. S.0.5845(E), dated the 26th November, 2018;
38. S.0. 345(E), dated the 17th January, 2019;

39, S.0. 1960(E), dated the 13th June, 2019;

40. S.0.236(E), dated the 16th January, 2020;

41. S.0.751(E), dated the 17th February, 2020; and
42. S.0.1223(E), dated the 27th March, 2020.
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Translated Cop
PROCEEDINGS OF DISTRICT COLLECTOR, CHENGALPATTU
PRESENT: THIRU.A.R.RAGULNATH L.A.S.

Na.Ka.No.3306/Mines/2002 Date: 5.4.2022

Sub: Mines and Minerals — Chengalpattu District — Thiruporur
taluk —Siruthavur Village — Siruthavur Lake S.N0.627 —
removal of blocks and encroachment — request by Executive
Engineer, Water Resources Development Department —

Palar Basin Division, Kancheepuram — to remove
30,150 cubic meter or 5025 lorry loads of ordinary sand from
the above area — order for grant permission.

Ref: 1. Letter No.Eva.91/K022 (Mines/2022/dated 7.3.2022
by Executive Engineer Water Resources Development
Department — Keezh Palaru basin division, Kancheepuram:

2. Report of Ministry of Pollution Forest and
Environment changes in New Delhi Import in S.0.1224 (E )
dated 28.3.2020.

3. This office letter No.3306/03/2022 dated 8.3.2021.

4. Report of the Revenue Divisional Officer,
Chengalpattu in Na.Ka.No.A1795/2022 dated 19.3.2022.

ORDER:
1. The Executive Engineer, Water Resources Department, Keezh

Palar basin Division, Kancheepuram in his letter stated that in view of
the heavy rain during North cast monsoon in the year 2021, in order to
clear the damages in lakes and channels and for permanent solution to
remove the encroachments in the river, stream, and branch channels and

further widening the water channels.
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2. In order to remove the encroachment and blocks in the
Siruthavur Lahe comprised in S.No.627 in Siruthavur Village,
Chengalpattu Taluk and there is a possibilities of encroachment in future
and hence permission may be granted to remove the ordinary earth
through Department in the above said area, in view of such a removal
there is augmentation of income.to Government.and also safety to Lake
during the flood time and further the capacity of lake would also be
increased, by which the agricultuﬁstq% the said area would be benefited.

3. Furthermore, as per report in the second cited reference, by
removal of encroachment in the lake and strengthening of the bund,
maintenance of lake and desilting of lake in order protect from flood
through department is exempted from getting environment clearance.

4, Hence it has been requested to remove the encroachment in the
Sirthavur lake comprised in S.N0.627 desilting the said lake by removing
in ordinary sand as per calculation below as 30150 cubic meter or 5000
lorry loads ( 2 units) by paying seignorage charges.

Extent of removal of ordinary earth in the

Water body. | 30150™
335.00X 100™ X 10.90™ 30150.00/5.66m3
= 5326.86 (or) 5000

Lorry loads (2 units).

It has been requested to grant permission to remove thé 30150 cubic

meter or 5000 lorry loads (2 Units), while removing the encroachments in
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Sirudhavaur Lake water body comprised in S.N0.627 in Siruthavur Village
as per the letter 4™ cited reference of this office requesting the Revenue
Divisional Officer, Chengalpattu to submit a report to this effect, he
submitted a report in 5™ cited reference.

In view of the removal of blocks and agriculture encroachment,
and there is possibility of future encroachment in the water body of
Siruthavur lake comprised in S.No.627 of Siruthavur Village, Chengalpattu
Taluk and hence the ordinary earth through department, by which there
would be safety to lake during rainy reason as well as flood and also
capacity of water level in lake would increase besides there is
augmentation of revenue to Government. The area requested by
Executive Engineer, WRD for removing the earth present revenue

account and also computer data the details are as follows:

As per UDR account the following datas are seen

S.No. Classification Extent Nathre of site.
Hec.
627 Government Porabmoke 233.51.0 Siruthavur Lake

As per computer data stated is as follows:

S.No. Classification Extent Nature of site.
Hec.
627 Government Porabmoke 233.51.0 Siruthavur Lake

Furthermore thej requested to remove the encroachment in the water

body and desilt of the Siruthavur lake comprised in S.No.627 and



requested to removal of ordinary earth with a calculation of 30150 cubic
meter or 5000 lorry loads (2 units) on payment of seignorage charges
through department.

Details are as follows:

g c

335.00™ X 100™ X0.90™ = 30150.00™
= 5326.86 (or) 5000
Lorry loads (2 units).

Boundaries of the site is as follows:
By North - No.61 Madayathur Village boundaries
By South - No.64, Poruthavakkam Village boundaries
By East - S.N0.622/2 Miekal (grazing)
By West - No.52, Archaravakkam Village boundaries
Moreover there is sufficient water resources available in the Siruthavur
Lake to do the agriculture activities for the period of 2 months. There is
sufficient approach road available to transport the minerals from
Siruthavur Village. On site inspection there are 18 houses encroached
upon in the eastern side of lake, and there is a high tension electricity
wire passes through in the eastern side and there is no graveyard and
ancient monuments in these said area.

Hence the Revenue Divisional Officer, Chengalpattu in his report
stated that permission can be granted to remove 30,150 cubic meter or

5000 lorry loads (2 units) of ordinary earth in S.N0.627 of No.63,

Siruthavur Village within the parameter of Mines Rules.
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The mineral which is requested to quarry by the Executive
Engineer. Water resources deéa‘lment Keezh Palar Basin Division,
Kancheepuram has taken sample in survey No0.627 sent to Anna
University Engineering College, Dindugal testing the mineral and in their
report dated 24.3.2022, the nature of mineral is clayey, SANDS with
CLAYSof low plasticity (SC-CL).

As per the Indian Gazette published in the 2™ cited reference in
annexed IX serial No.7, wherein in order to avoid the danger and to
preserve water bodies, river and channels for the purpose of
maintenance the environmental clearance is exempted. Moreover as per
serial No12 to remove the ordinary earth and clay in the water bodies for
the purpose of flood relief the permission granted by the District Collector
shall be exempted from getting envirohmentai clearance.

Hence for removing the ordinary earth for the purpose of desilting
in the lake seignorage fee, mineral cost are determine as per the

following Government Order.

S.No. Details Government Rupees
Order
1 License fee G.0.No.183 Rupees 26/-
( 1 cubic meter) |Industry
Department

(M.M.E.I.) dated
28.12.2017

42



2 Mineral value G.0.No.107, Rupees 100/-
Industries
Department
(M.M.E.1.) dated
6.7.2021

3 District mineral | G.0.No.90, 10% of license

development Industry fee for lessee
trust fund Department after 12.1.2015
(M.M.E.1) dated
27.7.2017

4 Green Toll tax - |G.0.No.23, 10% of license
Industrial fee

Department
(M.M.C.2) dated
23.2.2022

Hence pursuant to the request of the Executive Engineer Water
Resources Department, Keezh Palar Basin Division, Kancheepuram, on
the basis of the recommendation of the Revenue Divisional Officer,
Chengalpattu permitted to remove 30150 cubic meter or 5000 lorry loads
(one lorry loads — 6 cubic meter) of ordinary sand in Siruthavur Eri
comprised in S.N0.627 over an extent of 233.50.00 Hecters in Siruthavur
Village, Thiruporur Taluk, Chengalpattu District in order to protect the
lake during rainy season and also depend lake in order to store the more
water and also remove the encroachments. the Public Works Department
adhere the conditions stipulated at the time of removal of ordinary sands
besides they have to pay necessary seigniorage fee. The Executive
Engineer Water Resources Department, Keezh Palar Basin Division,
Kancheepuram is permitted to remove the ordinary earth for the period
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of 40 days ( from 6.4.2022 to 15.5.2022) from the date of receipt of
dispatched slip. -

Sd/- Ragulnath
Asst. Director, Geology and Mining,
Chengapattu.
To '
The Executive Engineer,
Water Resources Department,
Keel Palar Basin Division,

Kancheepram.

Copy to:

1. Revenue Divisional Officer, Chengalpattu

2. Tahsildar, Tiruporur

3. Village Administrative Officer, Siruthavur Village
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Proceedings of the Collector, Chengalpattu District

Present : Thiru. A.R. Ragulnath, I.A.S.

R.C No. 3306 /Minerals /2022 Date : 10/05/2022

Sub

Ref

Minerals and mines - Chengalpattu District-
Thiruporur Taluk - Sirudavoor Village - Request
made to remove departmentally ordinary soil by
removing blockages and expecting encroachment
be made in the lake and etc. situated at Sirudavoor
village comprised in Survey No. 627 for removal
ordinary soil qty an extent of 30,150 Cubic Mtrs.
Or 5,025 lorry loads -  Order issued granting
permission — Request made to take remaining
2,225 lorry loads in the permitted area — Order
issued granting permission.

(1) Letter No.EVA/D22 dated 07/03/2022 from
the Executive Engineer, Water Resources
Department, Lower Palar Basin Division

(2) Notification SO 1224 (E) dated 28/03/2020
from the Ministry of Environment and Forest,
Climate Change, Government of India, New Delhi.
(3) This office letter No. 3306/Q3/2022 dated
08/03/2021.

(4) Notice R.C. N0.A1795/2022 dated 19/03/2022

from the Revenue Divisional Officer, Chengalpattu
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(5) Proceedings R.C No. 3306/Minerals/2022
dated 05/04/2022 of the Collector,

Chengalpattu District

(6) Letter No. EVA/D22 dated 09/05/2022 from

the Executive Engineer, Water Resources

Department, Lower Palar Basin Division.

ORDER

The order is issued by accepting the recommendations
issued by the Revenue Divisional Officer, Chengalpattu in his
report, based on the request of the Executive Engineer, Water
Resources Department, Lower Palar Basin Division to deepen
the Sirudavoor lake in an extent of 233.5100 hectares situated
at Sirudavoor village comprised in Survey No. 627 to enable
storage of more water, to prevent flood damage during flood
season and to avoid encroachment on the catchment area of
the lake and to remove the ordinary soil of 30,150 cubic
meters or about 5,025 lorry load (One load contains 6 cubic.
Mtrs.) obtained due to deepening, subject to strictly following
the conditions mentioned by the filed officers and Public Works
Department and subject to removing the same within 40 days
(06/04/2022 to 15/05/2022) from the date of payment of

above prescribed Seignioray  : and other charges to the
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Executive Engineer, Water Resources Department, Lower Palar
Basin Division, Kancheepuram as mentioned under reference
(S). In the letter under reference (6), to the Executive Engineer,
Water Resources Department, Lower Palar Basin Division
stated that in addition to carrying out flood damage repair
works in lakes and canals due to excess rain fall in the last
north-east season, as a permanent and part solution the
encroachments on the various rivers, streams, and branch
canals are being removed and short water passage are widened
and in that, the Chengalpattu District Collector vide his
proceedings under reference (5) issued permission to remove
the ordinary soil 5,025 lorry load in Sirudavoor lake situated
at Sirdavoor village comprised in Survey No. 627 within 40
days (06/04/2022 to 15/05/2022) by removing blockages in
water catchment area and encroachment in agricultural land
and to avoid encroachments in future. Till date only 2000
lorry loads have been removed and the situation prevails that
the remaining 2225 lorry loads cannot be removed by

15.05.2022;
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Therefore, it is not possible to remove the ordinary soil removed
the field due to recent rain and passage got damaged while
removing ordinary soil and now it will take few more days to
make alternative route and if the remaining 2225 lorry loads
of ordinary soil are not removed from the field soil there is a
possibility of encroachment in the coming days and hence he
has requested an extension of approximately 25 days to
remove the remaining 2225 lorry loads of ordinary soil.

In this instant, based on per the request of the Executive
Engineer, Water Resources Department, Lower Palar Basin
Division, Kancheepuram, order is issued to the Executive
Engineer, Water Resources Department, Lower Palar Basin
Division, Kancheepuram to remove 2,225 lorry load (or) 13,350
cubic meters (one lorry load - 5 cubic meters) after removing
2800 lorry load out of 5,025 lorry load ordinary soil removed
from the Sirudavoor Village, Thiruporur Taluk, Chengalpattu
district comprised in Survey No.627 from the area mentioned
by the Public Works Department for 20 days (19.05.2022 to
07.06.2022) from the date of issuance of way bill after

payment of seigniorage fees and other charges payable to
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government to the Executive Engineer, Water Resources

Department, Lower Palar Basin Division, Kancheepuram

A.R. Rahul Nath,
(Date.18.05.2022)

District Collector Chengalpattu.
/ By Order /

Assistant Geologist
Department of Geology and Mines
Kanchipuram.

To

The Executive Engineer
Water Resources Department
Lower Palar Basin Division
Kancheepuram

Copy

(1) The Revenue Divisional Officer, Chengalpattu.

(2) The Tahsildar, Thiruporur.

(3) The Village Administrative Officer, Sirudavoor Village,

(Through The Tahsildar, Thiruporur).



	a231ee19ba638522105fb2dfe864fc8f7a6bd38327bffe87cbc7ba3734c4b721.pdf
	a231ee19ba638522105fb2dfe864fc8f7a6bd38327bffe87cbc7ba3734c4b721.pdf
	8c9a805e86fba6e5efcea29f2f3e83779e4771324e5814e5514d34aae46cb030.pdf


